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THE VICECHAIRMAN (SHRI SYED
RAHMAT ALI):: We shall now take up
clause by clause consideration of the
BUL

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI JANARDHANA
Sir, I beg to mo,ve.

POOJARY:

"That the Bill be returned."

The question was put and the
motion was adopted.

THE ESTATE DUTY (AMENDMENT)
BILL, 1984

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): Sir, I beg to
move:

"That the Bill further to amend
the Estate Duty Act, 1976, as passed
by the Lok Sabha, be taken into
consideration."

Sir, the Bill seeks to amend the
Estate Duty Act mainly with a view to
excluding agricultural lands from the
levy of estate duty under the Central
enactment. As the hon. Members are
aware, estate duty in respect oi agri-
cultural land is a State subject. Par-
liament haa, however, been empowered
to legislate on this subject by virtue
of legislation to that effect passed
under article 252(1) of the Constitu-
tion by the Legislatures of various
States, except the State of West Bengal
and the State of Jammu and Kashmir.
Sir, the yield from estate duty in res-
pect of agricultural lands has, however
not been significant. For example, the
estate duty attributable to agricultural
land amounted to about rupees one
crores in the financial year 1982-83 and
Rs. 70 lakhs in the financial year

1983-84. Our experience is that the
valuation  of  agricultural land also
leads to administrative difficulties and

litigation. Moreover, after the aboli-
tion of wealth-tax in respect of agri-
cultural lands, including plantations,
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there is little justification for continu-
ing the levy of estate duty in respect
of agricultural lands under the Central
enactment.

Having regard to these considera-
tions, the Finance Minister had an-
nounced in his Budget Speech for

1983-84 that it is proposed to exclude
the levy of estate duty in respect of
agricultural lands from the ambit of
the Estate Duty Act, 1953. This Bill

has been introduced, after obtaining
necessary  resolutions from the State
Legislatures, to implement the an-
nouncement made by the Finance
Minister.

When the provisions of this Bill

come into force, the power to levy
estate duty in respect of agricultural
land will stand restored to the con-
cerned State Legislatures, which may
then enact laws for levying estate

duty in respect of agricultural
lands in  their  respective States.
The exclusion of agricultural
lands of purposes of the Cen-
tral levy would also result in a

considerable simplification of the pro.
Cedure  for  sponsoring  amendment
to the Estate Duty Act, as the desired
amendments could then be directly in-
troduced in and passed by Parliament
without following the special procedure
of obtaining resolutions from the State
Legislatures under Article 252 of the
Constitution ~ adopting  the  proposed
amendments.

The value of agricultural land in
respect of which estate duty is not
leviable under the Estate Duty Act,
that is, agricultural lands in the State
of West Bengal and the State of
Jammu and Kashmir is required to be
aggregated with the value of the other
property of the deceased for the pur-
poses of determining the rate of duty
applicable to such other property. With
the proposed exclusion of agricultural
land from the levy of estate duty under
the Central Act, the Bill also seeks to
omit the provision relating to aggre-

gation of the value of agricultural
lands in the said States.
The Bill also seeks to amend the

provision relating to the laying ot



259 Estate Duty

[Shri Janardhana Poojaryj
rules made under the Estate Duty Act
before the .two Houses of Parliament
with a view to bringing it in line with
the 'model clause' recommended ™ this
behalf by the Committees on Subordi-
nate Legislation of both the Houses of
Parliament.

Sir, the legislatures of the States of

Assam, Bihar, Guyjarat, Haryana,
Himachal Pradesh, Kerala, Madhya
Pradesh, Mabharashtra, Meghalaya,

Orissa and Tamil Nadu have already
passed resolutions under article 252 of
the Constitution adopting the proposals
contained in the Bill. The proposed
amendments will come into force in
respect of agricultural lands in these
States and in all the Union territories
on the expiration of two months from
the date on which the Bill, as passed
7>y the two Houses of Parliament, re-
ceives the assent of the President. In
respect of agricultural lands in the
other States which pass such resolu-
tions hereafter, the proposed amend-
ments will come into force on the ex-
piration of four months from the date
of such resolutions. This would pro-
vide sufficient time to the State Gov-
ernments to take necessary steps, for
the enactment of separate laws for the
levy of estate duty in respect of agri-
cultural land in their respective States,
in case they so desire.

Sir, I trust that this short and sim-
ple Bill will receive the unanimous
support of the House. Sir, I move.

The qwlesition( wad proposed.

The Vice-Chairman (Shri ~ Ashwani
Kumar) In the Chair. b

SHRI MOSTAFA BIN QUASEM

(West  Bengal): Mr.  Vice-Chairman,
Sir the object of the Estate Duly
(Amendment) Bill, 1984, as per the
statement made just now bv the Fin-
ance Minister, is to exclude agricul-
tural lands from the ambit of the
principal Art, i.e., the Estate Duty Act.
1953. which ig a Central Act, and the
Minister has already stated that he
wants to restore, the Government
wants to restore the power to impose
estate duty on agricultural lands on
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the willing States as per the provisions
of article 252 of the Constitution.
Sir, the wisdom of this a™nding
Bill is to be assessed, I think, with
reference to the main purpose of en-
acting the Estate Duty Act, 1053 which
provided at that time for levy of
estate  duty on agricultural lands. I
would like to remind the hon. Member
that the Estate Duty Act, 1953 was en-
acted by Parliament after much think-
ing and deliberation. The main object
Of enacting the Estate Duty Act, 1953
was, as the then Finance Minister,
Mr. C. D. Deshmukh pointed out, t»
reduce inequalities in the distribution
of wealth in the country. I fear, Sir,
this amendment Bill, if enacted, is
going to frustrate the very purpose of
the enactment of the Estate Duty Act,
1953.

Before dwelling on the bad results
which  this amendment will produce,
I would like to recollect our experience
with the operation of the Estate Duty
Act in our country. It is known fact
that the Estate Duty Act is in operation
in the country for more than 30 years.
What has been the effect of estate
duty and other tax measures in re-
ducing inequalities in the distribittion
of wealth in the country? Th*, posi- -
tion in reality has just been the re*-
verse for the last 3 or more decades.
There has been more and more of con-
centration of wealth in the country,
both in the rural sector as well as the
urban  sector, and the process U
going on. Examples are not rare to
find. At the tim, of Independence,
some of the industrial houses of our
country started with an asset of Rs. 25
crores and after protracted efforts of
the Central Government for establish-
ing an egalitarian society, some of
these big industrial houses have, by
this time, been -able to amass assets
to the tune of Rs. 2500 crores. In the
rural areas we still find, about 40 per
cent of the agricultural lands concen-
trated in the hands of 4-5 per cent of

the land-owners in the country. We
cannot forget the number of
landless  agriculturists, nor can  we

forget the number of people residing
below poverty line. About 50 per cent
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of tbe people In our country are still
living belo, tbe poverty line. This has
been the achievement of the Central
Government  which  professes  reduction
in inequalities in the distribution of
wealth in our country. What more
achievement can be expected of the
ruling party and its Government
whose economy is primarily to look
after the interests of the big indus-
trialists and landlords in our country.
With the background, the horrible
background of distribution of wealth
in our country, the Government is go-
ing to introduce this Bill which wants
to exempt agricultural lands from the
ambit or the purview of levy of estate
duty. I would like to ask the hon.

Minister: While introducing this Bill
an<j while enacting this  peace of
legislation, are you not giving posi-

tive incentives to the industrialists of

our country to make more investments
in agricultural lands and thereby get
their properties  exempted from the
levy of estate duty? Are you not in-
viting afresh investment of black
money in the rural sector? Are you

not going to give opportunities to the
big landlords to get out of the net of
the estate duty? These are the ques-
tions which I would like to pose be-
fore the hon. Minister. This  Bill
will not help to mitigate the existing
disparities in the distribution of wealth
in our country. This will frustrate the
basic  objective of the enactment of

Estate Duty Act of 1953. I do think
that faithful implementation of the
land reforms measures with stringent
provisions for land ceiling could have

been an answer to the serious problem
of concentration of wealth in the rural

sector. But what is our experience
here also? Land reforms, with the'
exception of 2 or 3 States, remain
merely a show business. What is the
attitude of the  Central Government

I would like
The Central Go-

towards land reforms?
to cite one example.

vernment has given the green signal
to the Bihar Land Reforms (Amend-
ment) Bill, 1982, which sought to
exclude the Tatas from the operation

of the Bihar Zamindari
and which soughtto

Abolition Act,
restore  the

[ 7 AUG. 1984 ]

(Amdt.) BUI, 1984 262

intermediary  rights of the Tatas in
and around Jamshedpur, with retros-
pective effect from 1960. The Central
Government  promptly  secured  Presi-
dential assent to this retrograde Bill.
This Bill become a law and this is in
operation now.

But what about the West Bengal
Land Reforms (Second Amendment)
Bill? This was enacted long ago. This
Bill seeks to plug certain serious loop-
holes in the land ceiling legislation
and thereby make land reforms a bit
more meaningful and a bit more real in
the State of West Bengal. This BiTT
has not yet received the assent o,f the
President and this is accumulating dust
in some corner of the Secretariat. This
is the attitude of the Central Govern-
ment to these land reform measures

which, otherwise, could have been
an answer to the serious problem of
concentration of wealth in the rural

sector of our country.

Sir, the hon. Minister has advanc-
ed another reason for initiating this
piece of legislation. He says, valua-
tion of agricultural land for the pur-
pose of levying estate duty results
in  administrative =~ complications  and
litigations. But how does the Minister
take this decision that if this power to
levy estate duty is transferred to the
State  Governments, all these litiga-
tions and all these administrative diffi-
culties will evaporate? The State Go-
vernments will be facing all sorts of
such difficulties. Therefore, this argu-
ment put forward by the hon. Minis-
ter is a vague one and it smacks of
unsound logic.

Before concluding, 1 would like to
draw your kind attention to another
aspect. It is said that the yield from
estate duty is insignificant. Now, I
do not think that estate duty on
agricultural land is capable of pro-
ducing such meagre yields, keeping
in mind the vast number of owners
of real estates in our country. The
meagre yields of estate duty on agri-
cultural land can better be explained
by the lack of sincerity on the pait
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of the Government, the incapacity
or unwillingness on the part of the
Governmental machinery to ensure a
good nmanagement of estate duty
affairs, the check tendencies of evasion
of estate duty and to curb tendencies
like undervaluation of agricultural
land for the purpose of evading es-
tate duty. Government has not been
able to stop these malpractices. Yet,
the Central Government wants to
shirk its responsibilities.

I would like to ask the hon. Minis-
ter,  what prompted him to bring for-
ward this Bill?  You have  already
given a sort of camouflaged statement
passed Resolutions and so on.
But

I would like to point out that before

the Estate Duty Act of 1953.  before
legislation was enacted, the State
Government's had the power, under

the Constitution,  to levy estate duty
on agricultural land. But the pur-
pose of uniformity in the rates of es-
tate duty and for the  purpose  of
administrative ~ convenience, they
wanted the Central Government to
enact the legislation. Please  open
your mind. Is it not right that there
is a certain pressure on you, on the
Government from the richer sections
of our people, from the rich, modern
Zamindars of the country and just by
wa, of obliging them;  just by way
of strengthening your bonds of friend-
ship with them you have resorted to
this piece of legislation, particularly
in the year of Parliamentary elec-
tions? Thank you, Sir.
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SHRI JASWANT SINGH (Rajas-
than) : Mr. Vice-Chairman; Sir, [
would like to express certain amount
of  dissatisfaction  with  this  present
measure which has been brought be-
fore the House; and in the process of
doing so I have to very briefly go into
the antecedants of the whole con-
cept of estate duty. It is what 1
call the Kaldorian legacy in which we
are still trapped. Prof. Kaldor at
the time of our independence gave us
the basic philosophy of taxation and
we have not yet moved away substan-
tially from that basic philosophy. He
suggested that there be an income-tax,
so that if a person earns income, there
is a tax on it, that there be an expen-
diture tax, that is, if a person spends
anything out of what he has earned
let there be tax on it.

There should then be a Gift Tax. If
somebody goes to the extent of gifting
any part of his income or wealth a
tax be levied on it. Then we have
the Wealth Tax so that the total
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wealth of a person could be taxed. And
if he does none of these acts and in
due course happen to die then on his
death let there be an Estate Duty.

Now at the time of Independence,
in the absence of any other philosophy
of taxation perhaps there was a ra-
tionale for such a policy, we were. It
was an emerging country newly in-
dependent country and there wns a
situpation basic want and an attempt
to combat that want, to combat po-
verty. To an extent it was therefore
perhaps understandable that what
motivated the whole structure of
our direct tax system was this desire
that the want existing in the country
should be shared. As there was no
wealth to share, we might as well
share want. By itself it is a reason-
able enough proposition. If you wish
to avoid a revolutionary situation, if
you want to evolve yourself into an

egalitarian  society. = The basic  phi-
losophy  behind the taxation system
was of equalisation but it suffered

from one basic fallacy. And that basic
fallacy was that in any egalitarian
reform a process of equalisation can
be attempted successfully through the
medium of taxation. That was the
basic fallacy. And it is because we
continue to be trapped within that
basic fallacy, therefore, we also remain
trapped within, what 1 call, the Kal-
dorian legacy.

So, we have to, while -considering
this Bill, also carry out the assessment
of the benefits of Estate Duty. The
Hon. Deputy Minister of Finance has
himself mentioned in his introductory
remarks _ that he made to the House
that the total revenue accruing to the
State, out of Estate Duty is not a
very subsantial sum of money. I have
with me here the report of the Pub-
lic Accounts Committee which went,
not directly into the quesion of
Estate Duty but which went
into the question of valuation and
then made some comments about
Estate Duty. And, Sir, it m’kes very
interesting  reading.  While  consider-
ing the arrears of Estate Duty, it says
that it Is by an admission of the De-
partment itself, that the total amount
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collected as Estate Duty over the past
ten years, if an average were to be
taken of the past ten years, would not

perhaps amount to more than about
RS. 15 crores.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Per annum
or total?

SHRI JASWANT  SINGH: Per an-

num. Now if the total revenue that the
country is collecting as Estate Duty is
Rs. 15 crores, for which a huge edi-
fice, the taxation system etc" is built,
it raises many questions to which I
shall eom, very briefly subsequently.
But the figures that the Public Ac-
counts Committee gives of arrears of
number of cases also make a very
interesting reading. In 1976-77 and
earlier years the numbers of cases
standing in arrears was roughly 6,987,
in  1977-78, 2,340; in 1978-79, 2,649, In
1979-80, 3818 and in 1980-81 9,482.
That Is up to  1980-81, these are the
figures which this Report enables me
to give. But what is more interesting
i» the break-up of the Estate Duty as-
sessments  during 1980-8"  according
to the then existing slabs of pre-valued
estates, exceeding Rs. 20 lakhs were
only 12. Only 12 cases exceeding
Rs. 20 lakhs of estate ! And  bet-
ween Rs. 10  lakhs and 20 lakhs, the
number was 64, between HS. 5 and 10
lakhs—317; between 1 and 5 lakhs—
5728 and between Rs. 50,000 and 1
lakh—6,000. Out of a total number'
of 12,000 cases rughly, 11,000 cases
are between Rs. 50 000 and 5 lakhs.

So, the point I am trying to make
is, that if the total annual revenue
accrual to the State on account of
estate duty is averaging about Rs. 12

to 15 crores and if in the Lreak-up
of the estate duty payers more than
90 per cent of them are in the region
of Rs. 50,600.to Rs. 5 lakhs, then this
whole principle, the philosophy under-
lying estate duty—of equalisation of
sharing want of bringing everybody

down—has not succeeding precisely be-
cause of tne fallacy that any reform
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can be attempted through the media

of taxation .......... (Time bell rings.)....it
I will be very brief, Sir. I appreciate

the restraints on time.

SHRI JAGESH DESAI (Maharash-
tra) : Big estate holders do not die be-
cause they have got the money and so,
they can remain alive. Those people
who have less money die.

SHRI JASWANT SINGH: Sir, I
am somewhat intrigued by. the hon.
Member's  intervention  because, even
if an assessment is carried out, it
will be proven that more people in
India die because of overeating than
of undereating—not that I am happy

that people should die of undereating.
I will be happy if less people die of
undereating.  But the fact remains
that more people in India today are
losing their lives because of overeating
than undereating. Therefore the sug-
gestion of the hon. Member is not
very convincing.

SHRT GHULAM RASOOL MATTO:
Yamraj will not discriminate.

JASWANT SINGH: That is
correct.  Now I will go
the assessment of casts of
There are, of course
administrative costs. Sir, 1 will read
what the Department itself says about
financial costs. Asked to indicate the
estimates of eastate duty collection,
the Finance Secretary said: —

SHRI
perhaps
briefly to
estate  duty.

"The cost
up. Our estimate
about Rs. 19 crores."

of everything is going
is that it wiH be

Now, I could be corrected about this
figure by the hon. Minister. The
costs of collecting estate duty, to my
mind_ bear no relationship with what
we actually want to collect, that is,

only in the context of financial costs.
Administrative cost, I would like to
put across through you sir to the

Minister, are on the whole defferent.
They be in the creation of a bureau-
cratic structure an edifice to collect a
minimal amount of revenue  which
goes towards the Central exchequer.
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I reckon the most important aspect
ol the costs in our assessment ol costs
ol estate duty, are moral costs. Those
moral costs have a direct nexus with
this whole philosophy ol taxation. I
have not the time to go into it. I will
therefore, very briefly put across to
you, Sir, that because the philosophy
of taxation is at fault, therefore, in
administering the taxation system we
as a country have had to pay very
high moral costs. There is no deny-
ing it. This is a fact— which we deny
only at our own peril—that in the
administration ol the tax structure ol
the country we may have collected
more money but, in the process, we
have distributed a great deal more of
corruption. That is the single largest
moral cost that the country continues

to pay.

In that light, Sir, I would very bief-
ly emphasis© to the hon. Minister that
my other dissatisfaction with this Bill
is that it does not attempt to rectify
one fundamental anomaly in estate
duty, which is with regard to the
valuation systems. You have a dif-
ferent valuation system for wealth
tax you have a different valuation
system for estate duty, you have a dif-
ferent valuation system when it comes
to gift tax and you have B different
valuation system when it comes to
property taxes levied by municipali-
ties etc. Within one country if four
or five different systems are employed
and none of them horizontally meshed
and none accepting the other's valua-
tion, then it creates a chaotic situation.
That is also a ground ol my dissatis-
faction with the present Amending
Bill. 1 would, therefore make two
recommendations and sit down.

I do not think the administrative
costs, the financial costsc when balan-
ced out against the annual accruals to
the Central exchequer, justify the
existence of taxes like estate duty.

I would urge upon the Minister and
the Government to reconsider the
whole quesion of levying a retro-
grade duty like Estate Duty. Just
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before this session commenced, tbe
honourable the Finance Minister, ia
a press conference; had stated that
during this session itself a comprehen-
sive Bill about reiorm of taxation,
direct taxation, etc. based on L.K.
Jha Committee's report would be
brought forth. It would perhaps
have been better if this Bill had reen
made a part of that comprehensive
legislation, if that legislation is to
come forward, conjoined with that. If
that is not to come forward let the
hon. Minister of Finance say so.

With that, I thank you for the
courtesy of time extended to me.

SHRI BISWA GOSWAMI (Assam):
Mr. Vice-Chairman, Sir, the Estate
Duty Act came into effect in 1953. In
the Statement of Objects and Reason*
of that Act it was mentioned—and I
quote:

"The object of the Bill is to im-
pose an Estate duty on property
passing or deemed to pass on the
death of a person. Though the
levy and collection of incomMax at
high rates since the war and the in-
vestigations undertaken by the
Investigation Commission in a num-
ber of important cases of tax eva-
sion have, no doubt prevented to
some extent the further concentra-
tion of wealth in the hands ol those
who are already wealthy, yet these
do not amount to positive steRS fn
the direction of reducing the exist-
ing inequalities in the distribution
ol wealth. It is hoped that by the
imposition of an estate duty such
uneqal distributions may be rectified
to a large extent. Such a measure
would also assist the States towards
financing their development
schemes..."

Sir, the Estate Duty Act had two
purposes. It was to prevent concentra-
tion of wealth in the hands of a few
and to provide finance to the States
for their development activities. But
il we examine the working of the
Estate Duty Act, we find these ob-
jectives have not been fulfilled be-
cause there has been more and more
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concentration of wealth in the hands
of the very few. As one of the hon.
Members has already stated, there are
some big industrial houses whose as-
sets were Rs. 25 crores at the time
when the British left the country and
now they have acquired assets to the
tune of Rs. 2500 crores.

SHRI KALYAN ROY (West Ben-
gal) : And their personal assets have
gone down.

SHRI BISWA GOSWAMI; But their
personal assets have gone down. This
is what they say. In this way ins-
tances after instances can be quoted.
As a result of this and the failure of
the Government to fully implement
the provisions of the Act this situa-
tion has arisen. Sir, under the Es-
tate Duty Act, Rs. 13 crores in 1978-79,
Rs. 20 crores in 1980-81 and Rs. 20
crores In 1982-83 were collected; and
according to the audit report for 1982-
83, the arrears under the Estate Duty
Act are Rs. 34 crores. There has been
a large scale evasion of taxes and
the Government has failed to plug the
loopholes so that evasion can be
checked. This has become a very se-
rious matter. And we have seen
that the big monopolists, the big in-
dustrial houses seldom pay their taxes
honestly. Tt is the middle class peo-
ple who pay their taxes. It is the
widow who pays her taxes. But the
big pieojjle who cart afford to pay!,
evade and the Government is power-
less to collect their dues from these
big houses. So Sir, whatever may
be the provisions, the purposes and
objective of this Bill, the Government
has totally failed to proceed towards
that long-cherished goal of having so-
cial justice In our country.

And moreover, Sir, I want to men-
tion, it has become the tendency of
this Government to be lenient towards
the rich and to be more stringent to-
wards the poor people.

Sir coming to the present
Bill, this Bill has been brought be-
fore this House, and the main purpose
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is to exempt agricultural land from
the levy of the estate duty. They have
not specified what the size of land is.
Whether it is one acre or one thou-
sand acres, they have not mentioned.
They have exempted altogether agri-
cultural land from the purview of this
tax. That is the main purpose of
this Bill today, and this agricultural
land, Sir, includes tea plantations and
coffee  plantations. So, these planters
are exempted from paying the estate
duty.

Then, again Sir, in our country, 3.9
per cent landlords own 30 per cent
of our land in the country, 4.6 per
cent of land holdings are less than
one hectare, and 18 per cent of land
holdings are between 1 and 2 hectares.
(Time bell rings.) Sir twc or three
minutes more. So, 3.9 per cent of
the landlords are going to gain by
this Bill at the cost of the poor, land-
less poor, marginal farmers and small
farmers. They are not concerned, it
is not the concern of the Government
to give concession to the poorer sec-
tions. They have brought this Bill only
with the purpose of giving concessions
to the landlords in the rural areas. In
the rural areas, Sir the exploitation,
the exploitation by the rural rich of
the rural poor people, is increasing
day by day.

Sir, by this general exemption the
people will now be tempted, people
having black money v/ill be tempted,
to invest money in land. And per-
haps! the Government also will not
mind if those who are capitalists, in-
vest money in land. Already in the
rural  areas, capitalist farming  has
been introduced to the detriment of
the interest of the small and marginal
farmers. And again this Government
has come forward with this Bill to
protect the interest of the landlords.
to protect the interests of the tea
planters or the coffee planters, whe-
ther they are in tea plantation or
coffee plantation.

Sir there is no justification to ex-
empt thousands of acres of land in
tea gardens and coffee gardens by
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simply previding that
land is exempted. Sir, unfortunately
the present Government has followed
a policy of collecting money from the
poor through indirect taxes. They are
not interested in  collecting  money
from the rich who have evaded tax.
There has been thousands of crores of
rupees tax being evaded, and black
money has been accumulated.

agricultural

If the
the poor
land, they

Government intends
people, those who cultivate
should -have land reform
measures. Instead of bringing forward
this  Amendment, they should have
provided for land reform measures.
But they have not done so.

to help

Although I am for simplification of
tax measures in the contry, I am to-
tally opposed to this Amendment Bill
becuase it will not help %e poorer
sections of the people in the rural
areas. Rather it will help landlords
and it will encourage more exploita-
tion by the landlords of the poor far-

mers. Therefore, Sir, 1 oppose tMs
Amendment Bill.

SHRI PAWAN KUMAR BANSAL
(Punjab'): Mr. Vice-Chairman _  Sir,
the Kstate Duty (Amendment) Bill,

1984 which seeks to exclude the agri-
cultural lands from the levy of Estate
Duty is a piece of progressive legisla-
tion which must b§ welcomed and
supported by each one of us. India is
primarily an agricultural country and
for the advancement of our economy
It is imperative that we provide the
maximum facilities and incentives at
our disposal to the farmers, to the
sons of soil, who in the face of the
natural  calamities that the country
has to face from time to time strive to
produce food for the country.

In these days of spiralling prices It
so happens that often the prices of
Hmall holdings—the unremunerative
holdings of small and marginal far-
mers aggregate in price to over Rs.
1.50 lakhs which is the present limit
prescribed for the purpose of the
estate duty under the Estate Duty
Act. Sir, very often the death, of
the last holder works as a double tra-
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gedy for the legal heirs of the decea-
sed because in addition to the death
of a very close relative it so happens

that the inheritors of the property,
the property which is  frag-
mented by inheritance they
are unable to pay the estate duty

You will agree with me that to pay
the estate duty they cannot sell the
meagre holdings which they hav, be-
cause it is only here that they work
day and night  for  their  livelihood
and to produce food for the country.
Their agonies are further aggravated
by the fact that they have to deal
with bureaucrats and avaricious offi-

cials for settlement of their estate
duty cases which consumes lot of
their time. Unfortunately  the un-

helpful attitude of the lawyers in
at least some cases further makes the
things miserable for them. So, in
view of the«* circumstances, the Go-
vernment has rightly done its duty in
coming forward with this piece of le-
gislation to exclude agricultural lands
from the purview of the estate duty.
However, Sir, I see from clause 2
of the present Bill that the State of
Punjab is excluded from the operation
of the amendment. Sub Section(2C) to
Section 5A as sought to be introduced
in the Act by clause 2 says that in
case of States which have been men-
tioned in sub-clause (a) the amended
1 Act would come into operation after
I two months »f receiving the assent of
! the President, while in other States
which by resolutions of the Legisla-
tures may be ratifying the proposals
the amendments would apply after
four month of the said resolutions.

The State of Punjab as we all know
is presently under the President's rule.
As such a resolution as postulated by
Article 252(1) of the Constitution of
India cannot possibly be passed by
the State Legislature and if we go by
the words of the amending Bill it
would appear that the salutary amend-
ments of this Act would not apply to
the State of Punjab, till we have a
legislature of our own and that legis-
lature further passes a resolution to
the effect that these amendments
stand adopted by the State of Punjab
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[Shri Pawan Kumar Bansal]
In this context, Slr. I would like to
draw the attention of the hon. Fi-
nance Minister t0 the provisions of
Article 357 of the Constitution which
says :

"Where by a Proclamation issued
under clause (1) of article 356, it
has been declared that the powers
of the Legislature of the State shall
be exercisable by or under the
authority of Parliament, it shall be
competent for Parliament........... "

to do the acts enumerated in clauses
(a) to (c). Now the wording used in
Article 252 it, "if there is a resolution
to that effect by the State Legisla-
ture " And if we closely pursue the
wording of Article 357, we find that
it does not talk of only legislating on
the State subjects by Parliament. It
also says *hat the powers which are
exercisable by the Legislature of the
State can be exercised by Parliament.
So I want to make out a case before
the hon. Minister that during the pe-
riod when the State Assembly is in
a state of suspended animation, the
benefit of the amending provision of
this Act should not be denied to the
State of Punjab. Parliament i, my
view, could very well include by a
resolution the State of Punjab amocg
those States where this amendment
would take effect immediately. In any
case, Article 357 further says that the
subjects on which Fa..'Wment legisla-
tes for a State shall continue to apply
for the State till the State, after the
Legislature comes into being, amends
or repeals or otherwise decides to undo
those amendements. But in any case,
if it is ftlt by th* Government that
there is any legal lacuna in the imme-
diate extension o? the.~e provisions to
the State of Puniao, I would stress
upon the hon. Finance Minister that
after the Legislature of the State of
Punjab comes into being again these
provisions should be made applicable
to the State with retrospective effect
from the date from which they would
be applicable to the other States men-
tioned in clause (a) of Sub-section (2
C) of section 5A.
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Sir, before ooncl ding, I weald 5u*1
seek a minute's indulgence from you
to say that the apprehensions expres-
sed by Mr. Biswa Goswami about the
outcome of the amendments are, in
fact, not on a sound basis. The al-
legation that the Congress Govern-
ment has been taking a lenienr view
towards the rich is, in fact not sup-
ported, by the amendments which are
sought to be introduced now. As I
said earlier, the basic purpose of abo-
lishing estate duty on agricultural
land is agricultural reforms and to
see that the farmer works unhinder-
ed by the pressing laws. And his
observation that the abolition of es-
tate duty on agricultural land would,
in fact, give an impetus to the people
to invest black money in Tanda is
again, with respect I must submit
without basis because there are num-
erous provisions in the various laws
that at the time of registration of any
transaction, the registrar can go into
the matte of valuation of land and
decline to register any transaction if
he finds that it is undervalued.

With these words I support the Bill
and hope that it finds approval from
all quarters because it is, in fact ,a
salvatary provision which would go a
long way in ameliorating the lot of
the farmer. Thank you.
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SHRI KALYAN ROY. Sir, I will be
very brief. But 1 must express my
great concern that when we hear re-
ports of armed massacre of harijans;
tribals, landless labourers and poor
peasants by the landlords' goons and
armed squads in  various parts of
Bihar and we also see reports that
peasant* are also organising and re-
sorting to armed struggle to fight this
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offensive by the
vernment at  this
chose to bring this Bill.

landlords, the Go-
particular moment

1 agree with Mr. Poojary that' it is
a short and simple Bill. What he
perhaps forgot to tell the House is
that it is a short simple, sinister and
sad Bill. He gave the reason that
collection has - not been enough, if I
followed  him  correctly. The  se-
cond reason he gave was that it has
led to difficulties of litigation.

Mr. Poojary will agree with me that
in the last five years cases pending
in various stages of income-tax ap-
pellate side are increasing in spite of
increase in the staff and officers. Cases
pending in courts are also increasing
and the arrears have crossed even
lakhs involving crores of rupees. Even
in the form of excise duties Mr. Mu-
kherjee said that Rs. 246 crores are
locked up and all these belong to big
business houses, such as Birlas, Tatas
and Mafatlals. If this is the ground,
then I would not be surprised if to-

morrow the Finance Minister comes
to the House and says: Arrears are
pending and cases are complicated

and the ylead to litigation and there-
fore, 1 am going to abolish ' excise
duties and other duties. Mr. Poojary
said that the collection is> not enough
and he said it is only Rs. 1,70,00,000
or so. If that is the case, then I think,
Mr. Mukherjee  will tomorrow  bring
forward Bill saying that as the
Gift Tax collection has been round
about six or seven crores only, Gift
Tax should be abolished. Even in the
case of Wealth Tax, the increase has
been very marginal. In the last two
years, it was only marginal. In 1981-
82, it was Rs". 80.56 crores, and in
1982-83, it was only Rs. 86 crores. If
these are the grounds then these
grounds are enough under your brilli-
ant administration to abolish all kinds
of direct taxes. I don't think that Mr.
Poojary is at all convinced of the
arguments. Maybe he is also under
pressure—I can understand that—
because the elections are knocking a*
the doors.
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THE  MINISTER OF  FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, for the information ot the
honourable Member, I may say one
thing here. One of his friends advised
even abolition of the Income-Tax and
I think that veteran trade union
leader does not belong to my party.

SHRI KALYAN ROY: I would
deeply  appreciate  if the  Finance
Minister who refused to give any in-
formation on the first question today,
can at least mention the name of the
colleague who advised this.

Today, Sir, as the others have
pointed  out, the Government has
finally decided to scrap all traces of
socialism and go the whole hog for a
totally  capitalist ~ development, feuda-
listic development, and for an exploita-
tive system, and that is the only
ground which can be advanced today
for the removal or for the exclusion
of agricultural land from the levy ot
this duty. Only two points I would
like to make in this connection. Is
there  sufficient and strong political
will to enforce this levy? Don't you
see that Wiere was no sufficient poli-
tical will to enforce this and, there,
fore, you are now taking the plea or
offering the excuse that the collection
is not enough? I will just give one fact
which has not bee ntold here before.
Now, you have your Action Plan
Target: What should be the collection
of Gift Tax and Wealth Tax and
Estate Duty and corporate taxes and
settlement of arrears? The action plan
target for Estate Duty in 1932-83 was
like this: Work-load: Rs. 27.31
crores;  Disposal:  Rs.  10.42  lakhs,
target plan was 50 per cent: and the
achievement was only 38.2 per cent.
Who is responsible for this? What-
ever target your Department has fixed
In consultation with you, you have
miserably failed to achieve and you
have no explanation for that.

Now, my second point is this: What
I am going to stress here is that such
is the effeciency. such is the will and
such is tb* determination on your
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part to collect Estate Duty, that I
would like to quote some figures.
While in 1979, only ten of cases were
completed in relation to Estate Duty,
it went down in March 1980 to six and
in March 1984 to four, that i«, over
twenty lakhs. And_ the number of
cases of people who could give Estate
Duty of twenty lakhs, thirty laklis,
etc. which are completed are ten, six.
four, and it goes on like that and,
below filty thousand rupees, accord-
ing to the figures given here by the
Finance Ministry _ the total number
of cases is 24,852.

SHRI  JAGESH  DESAL Below
fifty thousand, there 1is no Estate
Duty.

SHRI KALYAN ROY; I am r.ot
able to follow what you say. (Inter-
ruptions). Yes, you are right I am
only pointing out the discrepancy.
According to this figure, the Estate
Duty assessment completed last year,
over Rs. 20 lakhs, is only ten or so.
I would like to point out the facts
now. Your collection is going down
because you are not clearing the
arrears, your arrears of the assess-
ment are mounting in relation to the
bigger people  you are not clearing
them because of pressures and your
collection has remained stagnant. You
will be surprised, Sir, to note that
during the last ten years, | think,
Member after Member, in both the
Houses, have clearly, precisely and
categorically pointed out that when
the late Dr. Deshmukh brought for-
ward the Bill in 1953 _ whatever had
been stated in the Statement of
Objects and Reasons, those aims and
objects have  been frustrated.
The instrument is not being used, the
tool is not being used for the purpose
for which it was enacted, now you
are saying that the tool is useless.
* You have decided to finally and com-
pletely merge your interests with the
interests of the landlords and big
monopolists. And that is the main
reason why you have come today to
bring this Bill I say that if you have
any feeling for a very poor, develop-
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ing country where more than 50 per
cent ol the people are below the
poverty line and who do not have a
square meal a week, then please pause
once more and scrap ihe Bill. (Time
Bell rings). I am finishing. Go against
those who are responsible for the
poverty, the ills and backwardness of
the country, that is, the landlords and
big monopolists. That's alL

SHRI KRISHNA KUMAR BIRLA
(Rajasthan)": Hon.  Mr. Vice-Chair-
man, I would like to congratulate the
Finance Minister for having brought
this Bill.

The Bill, Sir, is with limited objec-
tives. The only suggestion that I
would like to make, as far as this
particular Bill is concerned, is that
the Government may try to make it
effective  restrospekatively’.  Sir,  the
proposal was first made on the 20th
February 1983. And there are pre-
cedents where Bills introduced on
certain dates when passed at a later
date, were made applicable retrospec-
tively. In respect of the Estate Duty
itself, the earlier limit was Rs. 50,000.
This was raised to Rs. 1,50,000 The
proposal was made in 1981. The Bill
was passed in 1982. But it was
made effective from 1-3-81. Likewise
I would suggest that let this Bill also
be made effective from 1st March
1983. It will give relief to a large
number of people.

Sir, this particular Bill, as I men-
tioned, is only for a very limited
angle. 1 know the hon. Finance Minis-
ter will shortly come before this
House with another Bill with a
broader angle. 1 would like to point
out that In many countries, Sir, like
the UK., for example the Estate
Duty Act has been replaced by some
sort of Inheritance Tax Act. Sir,
there ig a difference between Estate
Duty Act and Inheritance Tax Act. Tn
the case of estate duty, the entire
estate ia taxed according to the
various rayw laid down. In an inhari-
tance ast«»ch beneflciery pays the
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tax. That way the rigours of the
Estate Duty Act in several countrlei
are very much reduced.

I would also like to mention that
the Jha Commission has given a lot of
consideration as far as this Bill is con-
cerned. I  would plead with the
Finance Minister that many of the
recommendations deserve serious
consideration. For example, at
present one house is exempt from
estate duty but limited to one Iakh of
rupees. This was imposed in 1964. The
value of money has gone down. This
one lakh has to day no meaning. The
Jha  Commission  has  recommended
very wisely that one residential house
should be completely exempted as far
as the Estate Duty Act is concerned.
Likewise, there is another very impor-
tant concept which has beep taken
note of by the Jha Commission and
that is that as far as the redistribu-
tive thrust is concerned, let it be felt
by the next generation. It means that
the spouse (his wife in the case of
the death of a man and her husband
in the case of the death of woman)
should be given .special considera-
tion and the consideration that the
Jha Commission has suggested is 50
per cent subject to a certain ceiling.
I would like to point out that in UK.,
as far as the spouse is concerned, the
exemption is total where as in U.S.A.
the exemption is to the extent of Sd
per cent or 2.50.000 whichever is more.

I would like to make another
suggestion which ha.s again received
consideration at the hands of the Jha
Commission. Assuming that I were to
take gift of a property, I will be re-
quired to pay Gift Tax on that pro-
perty today. If the man who makes
a gift were to die within two years,
then that property wiH be included
again as far as the Estate Duty is
concerned. The Jha Commission has
suggested, and very rightly that
this Ls a very harsh measure and that
something should be done about it.
They have suggested that as far as
the [Estate Duty i concerned, this
should be done away with.
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We here so much about N.R.s. The
Jha Commission has also suggested
that the investment is shares and
securitiecs by the N.R.Is. should be
completely exempt because the

country needs their support. I would
also like to suggest and plead that as
far as the slabs are  concerned,
they need to be widened up and the
maximum rate also needs revision.
For example, in Belgium the rate of
Estate Duty is 25 per cent. In Den-
mark, it is 32 per cent, in France 20
per cent and in West Germany 35 per
cent. In UK. the rate is 75 per cent,
but on a esitate of over £26,50,000 or
over almost Rs. 4 crores. There also,
the principle of Inheritance Tax has
been introduced. In India also, when
the Estate Duty Act was first enacted
in 1953, the rate was 40 per cent on
any estate above Rs. 50 lakhs. Then
on Ist April, 1964 this was increased
to 85 per cent and the amount of 50
lakhs was reduced to 20 lakhs rupees.
I would like to mention that the
Estate Duty has been playing havoc
with the lower and middle-class fami-
lies because as the monetary value of
rupee has gone down , the price of
estate has arisen. This has been caus-
ing a great deal of havoc. There are
cases where people who are not re-
quired to pay Income-Tax or Wealth
Tax, are required to pay Estate Duty.
There is obviously a great hardshin
for them to pay Estate Duty. Some-
times, these, people have to sell off
their investments their ornaments,
their properties or they have to take
loan. (Time Bell rings) Two minutes
mire, Sir. I would like to mention
that the Estimates Committee of the
Lok Sabha have suggested that this
exemption limit of Rs. 1.5 lakhs should
be raised to Rs. 2.5 lakhs. I would
plead that this should receive atten-
tion at the hands of the Government.
I would also like to mention that just
as in many other countries, as far as
productivity assets such as in-estment
in shares are concerned, there should
be some  concession. At  present,
6 P.M.

Sir, there is no limit as far as the
assessment of the estate  duty is con-
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cerned. This is causing a great am-
ount of hardship as far as the com-
mon men is concerned. I would plead
that there should be some time limit
say two years within which the estate
duty has got to be completed. Other-
wise, it is causing a lot of harassment.

In the end, I would like to mention
this. Let the hon. Minister also con-
sider whether or not it will be proper
to completely abolish estate duty. Sir
I would like to mention that in many
developed countries, there is no estate
duty. Forexemple, Sir, Australia had
the estate duty and in 1977 they
abolished it- They found that their
experience was not very good. So,
they abolished it. Likewise, Canada
had estate duty and they abolished it
in 1971. Many developed countries do
not have estate duty. For example.
Switzerland does not have any estate
duty act. And many  developing
countries do mnot have estate duty.
Pakistan and  Bangladesh ~who are
our neighbours do not have estate
duty. And, Sir let us also consider
from this angle that the total amount
that has been provided in the Budget
for estate duty is only Rs. 21 crore*
against the total revenue estimate of
about Rs. 23,000 crores, now, Sir, this
income is very low. The part that it
plays is very insignificant and yet as
far as the nuisance value is concerned,
it is colossal.

With these words, Sir, I would
like to conclude. Thank you.
SHRI YALLA SESI BHUSHANA

RAO (Andhra Pradesh): Mr. Vice-
Chairman, Sir, the objects and rea-
sons of the Estate Duty Act as passed
in 1953 are two-fold: to prevent to
some extent further concentration of
wealth in the hands of those who are
already wealthy and to reduce the
existing inequalities in the distribu-
tion of wealth; and to assist the
States towards financing their deve*
lopment schemes. These are the two
basic objects of the Estate Duty Act.
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[Shri Yalla Sesi Bhushana]
Sir, the primary objective of the
Government is to  establish an egali-
tarian society, a society based on
social justice, a society where there
is no exploitation, where concentra-
tion of economic power in a fewer
hands is checked. This is the gene-
ral objective of every Finance Bill,

particularly those relating to the
wealth tax and estate duty and so
on. But the Union Government is not
serious in checking the concentration
of wealth in a few individuals in this
country. Sir, if we  look into the
figures of the large industrial houses—
I need not repeat this as the other
'hon. colleagues have already men-

tioned it—they are mounting. From
mere Rs. 25 crores before the British
left this country, they are now cross-

ing Rs. 2,500 crores. This is the so-

cialism that the Government is pro-
claiming in this country.  These laws
are in no way helping to check the
concentration of economic power In
a few hands. So, there is need for
dynamic thinking in reducing  the
economic  Inequalities. The industrial
houses have better tax management.

They can keep experts who are adopt

to manipulate the tax liws in a way
as the big companies need not pay
ihe taxes. So, the honest tax-payer

is hard hit in this country. Our tax
policy is to help the rich and hitting
hard the middle-class people, and the
administration is very harsh to' those
who sincerely pay the taxes.

So. 1 re<f«est the hon. Minister to
look afresh ana enact such tax laws
where the higher incomes are check-
ed. There must be a ceiling on urban
income and at least there should be
a reduction in the income levels. My
suggestion is that the ratio should be
1: 10.

Sir, 50 per cent of the population
is under the poverty line. The first
step ior any Government which pro-

fesses socialism is to reduce the high-

OT Income to a certain extent where
there cannot be any exploitation by
the concentrated economic power.

Ther* Is need 'or standardisation of

[ RAJYA SABHA ]

(Amdt) Biil, 1984 288

the valuation norms also. The same
standards should be there for both
wealth tax and estate duty. Sir, in

the amendment relating to the agri-
cultural lands, there is a great diffi-
culty i, defining the agriculturists.
Sir, as far as the agriculturists are
concerned. I suggest that the man who
tills the land should be called the
agriculturist. Then  there are  big
plantations worth crores of rupees.
They are exempted from this amend-
ment, which is a grave injustice in
the name of agriculturists. So, [ sug-
gest that some clear definition must
be given to the word 'agriculturist'
so that the small agriculturists can be
saved. Now in the name of agricul-
turists people with black money will
go for lands and thereby they will
try to avoid payment of this tax. So,
I would request the hon. Minister tt)
draw a line in this matter. The main
objective of the Bill is to  bridge the
gap between the rich and the poor. It
should be seen that this purpose is
not defeated. So, care should be taken
not to enrich the landlords. So; 1
would request the hon. Minister to
frame a clear and comprehensive Bill
about all the tax laws and reduce the
concentration of wealth in a few
hands. Thi= Bill is not only any way
beneficial to the common agricultu-
rists. Thank you.

SHRI SANKAR PRASAD MITRA
(West  Bengal):  Mr.  Vice-Chairman,
Sir, the hon. Minister has advanced
his reasons for introducing this Bill.
His reasons appear to be that estate
duty from agricultural land realised
in 1983-84 has been only Rs. 70 lakhs
and in 1982-83 only a crore of rupees.
And his further ground 1is that since
wealth tax on agricultural land has
been abolished, it is in th, fitness of
things that estate duty should also be
abolished. The difficulty is that if he
is trying to abolish estate duty because
the amount that is realised is negli-
gible, then why is he abolishing estate

duty on agricultural land only?. Let
him abolish estate duty altogether be-
cause from the reports that we re-

ceive for the realisation of estate dury
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they are spending Rs. 19 crores. They
had collected only Rs. 13 crores in
1978-79 and Rs. 21 crores this year out
of a total central tax revenue of Rs. 23,000
crores. if you assess in this con-
text, estate duty in our country is
altogether irrelevant. But when Pandit
Jawaharlal Nehru thought of impos-
ing .state duty he looked at is from
an entirely different point of view. He
looked at it from a symbolic point oi
view and that symbolic point of view
was that its objective should be (1) to
reduce the inequality of income and
wealth in accordance with articles 38
and 39 of the Directive Principles of
the Constitution, (2) to collect resour-
ces for the development of the coun-
try, and (3) to control inflationary
situation, if any, in the country.

Sir, we are told that a comprehen-
sive taxation Rill is about to be laid
before  Parliament. = Why  premature-
ly this Biil is being introduced which
has been in operation for so many
years, has to be explained by the hon.
Minister. Such a Bill has some dan-
gerous cunsequences which have to be
taken into consideration. Some hon.
Members of this House have drawn
your attention to those consequences.
Whom are you really benefiting? Are
you really benefiting the small farm-
ers possessing only a few acres of
land? Our whole idea was to abolish
intermediaries  altogether, to bring the
tiller of the soil into direct contact
with the Government. We wanted to
introduce a ceiling on agricultural
land. Your land ceiling measures have
not yet been fully implemented. The
reports are that 4 per cent of the big
landlords are ex-rulers, capitalists etc.
who hold 31 per cent of the land in
this country. We find another report
that 15 per cent of the people possess
60 to 70 per cent of the land and 80
per cent possess only small holdings.
Then there are thousands of acres of
tea-gardens, coffee estates etc. which
are said to be agricultural lands. Now,
the owners of all these types of land
who might have been assessed to es-
tate duty would be totally exempt
from estate duty by reason of passing
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of this legislation. Therefore, until land
reform measures are fully implement-
ed in the country and until you are
in a position to bring a comprehensive
legislation which will give us the hope
for the establishment of an egalitarian
society, for which Mahatma Gandhi
and Jawaharlal Nehru had toiled anfl
struggled, this kind of legislation
seems to me to be ill-conceived and"
premature and in your reply I hope
you would explain why prematurely
you are bringing this legislation. Only
after hearing your reply, can I be con-
vinced that this legislation is an imme-
diate necessity.

SHRI  JANARDHANA  POOJARY:
Mr. Vice-Chairman, Sir, I am very
happy that hon. Members from both
sides have made some valuable con-
tributions. Some important points
have been also raised. Some sugges-
tions have also come forward. 1 will
first deal with the points raised by the
hon. Member who spoke last.

Sir, here, the scope of the debate is
limited. We are introducing an amend-
ment to the Estate Duty Act to exempt
the agricultural lands. Sir, estate duty
in respect of agricultural lands is a
State subject. Earlier, power was with
the State Governments. By virtue of
the Resolution passed by the State
Government, the power was given to
the Central Government under Article
252 of the Constitution to enact the
laws. So here also while amending this
Estate Duty Act in respect of agricul-
tural land before bringing the amend-
ment, the State legislatures have pass-
ed the Resolution. Only after these Re-
solutions have been passed, we have
been able to introduce this amendment
Now, as [ said, after getting the power,
we enacted the Estate Duty Act. By
virtue of this, we get the power and
what was the power? We levied estate
duty. We administered it. We collect-
ed it. Then, we distributed it to the
States. We did not keep anything out
of the estate duty in respect of agri-
cultural land. Now, the hon. Mem-
ber, the eminent jurist, has made the
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point to the effect that this amendment
should form part and parcel of the
comprehensive  Taxation Laws (Am-
endment), Bill which is coming up. Am
Iright? (Interruptions)

SHRI SANKAR PRASAD MITRA:
My point is, when you are going to
bring forward a comprehensive Bill,
why are you bringing in this legisla-
tion prematurely?

SHRI JANARDHANA  POOJARY:
There also, if at all we have to bring
in a comprehensive law, we require
the Resolutions by State Legislatures.
If we have to bring in this amend-
ment, we require Resolutions by State
Legislatures. This is the difficulty.
Without the Resolutions from the State
Legislatures, we cannot introduce this
amendment. We cannot include it in
the comprehensive law. This is one
point.

There 1is another point which has
been made by an hon. Member, who is
not here now.

SHRI SANKAR PRASAD MITRA:
You require Resolution to enact a Cen-
tral Act. But you do not require any
Resolution to include the provision
in another Central Act.

SHRI JANARDHANA POOJARY: It
is not repealing. The confusion has
been created here. We are not abo-
lishing  estate duty on  agricultural
land. On the contrary we have given
the power back to the States. We say
there are some administrative difficul-
ties, some exigencies are there. There-
fore, we do not want to have this
power.' you take this power, if at all
you want to become popular or if you
want to become unpopular also. It is
for you people to enact the law. Some
hon. Members have said that this Gov-
ernment is trying to become popular
because elections are coming. If that
is soj why can't you do this? You can
also enact the law. It is within your
power to do so. Do it. Get the popu-
larity. But dy not say that we are for
the rich people. Do not say that we

[ RAJYA SABHA ]

(Amdt.) Bill, 1984 292

are for th, big people. Do not say that
we are for the big industrialists and
big agriculturists and that is why we
are doing it. You can do it. The
power is given to you. Your are for
decentralisation of powers. You are
not for centralisation of powers. The
power is given to you. You are for
power. Enact the law. Levy estate
duty. Who prevents you?

One hon. Member raised another
point. He has left the House now. He
said that there should be uniformity,
there should be simplicity. This is
what he has said in regard to this
change, Now, there is a basic differ-
ence, in the nature of these two, laws,
namely, in regard to estate duty and
wealth-tax. He says, there should be
uniformity. As you know, Sir, so far
as the wealth-tax is concerned, it is
an annual tax, annual levy. But estate
duty is levied after death, only. Only
once it can be levied. In the case of
wealth-tax, the number oi assessees is
also large.  Therefore, there cannot
be any uniformity.

Another point which has been raised
here is that we are—particularly, this
Government—allowing ~ the  multi-natio-
nals to grow, that we are helping the
rich people and that we are not help-
ing the weaker sections. If is said that
it is not the Government's intention to
help the weakers sections who are liv-
ing below the poverty line. Yes, Multi-
nationals and big industrialists have
grown. But Sir, the days have gone
when the Finance Ministers of this
country were presenting Budgets which
were less than the Budgets of the Cor-
poration of New York. Today, 'the tax
element in th, Central Budget is Rs.
23,000 crores. In the early 50's people
used to say that we were neglecting
the public sector, we were only encour-
aging th, private sectoj. In the early
50's there were only 5 Central public
sector undertakings with an investment
of Rs. 29 crores. There the contribu-
tion of the public sector was only 7
per cent. The private sector contribu-
tion was 93 per cent. Today the con-
tribution of the private sector has been
reduced from 93 per cent to 28 per
cent and the contribution of the public
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sector has been increased from 7 per
cent to 72 per cent, Is it a small ach-
ievement? Can anybody say that we
a're against the public sector. Nobody
can say that the private sector has
grown.

Now about the weaker sections.
Really 1 am very happy when some
suggestions com. from the opposition
members. These things are being talk-
ed inside and outside the Parliament
also. Some people say, there is cor-
ruption, there is inaction, ,nd some-
times they say that the administration
is ineffective and that we should take
action. But when we are taking ac-
tion, when we are taking essential ac-
tion, it is considered as political inter-
ference. When we are giving some-
thing to weaker sections under vari-
ous programmes, it is said that the
Government is not doing anything.
When the Government or the Minister
himself is taking interest, what is the
cooperation that is coming from the
opposition parties? When we are sin-
cerely implementing certain  program-
mes, no cooperation is forthcoming. On
the contrary, there is criticism. If
constructive criticism is there, we can
understand it, but here the position is
different. When we have given assist-
ance to the weaker sections, to about
26000 people in Madras, and the
amount that has been given is Rs. 2.25
crores odd, hue and cr, has been rais-
ed—this has come in the paper—from
the same people in the banking sector.
I am just bringing this to your notice.
When a lot has been given to other
sectors, there is no complaint. Adver-
tisement has been given against me by
the union leaders. When we want to
monitor, when we are giving money to
weaker sections, a lot of hue and cry
is raised. When we are giving to, the
weaker sections, they are saying all the
26000 people were not belonging to the
weaker sections. This is the feeling
for the weaker sections. When some
big people have been doing something
in the country, nobody is complaining,
no union leader has ever complained
against them, but when we extend help
to the weaker sections it has been held
that it is for one party, it is for one
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leader. This 1is the complaint. So; I
am appealing t° the hon. Member to
extend their cooperation when there is
some constructive work being done.

With these words I conclude. Thank
you very much.

THE VICE-CHAIRMAN (SHRI
ASHWANI KUMAR): Now I will put
the motion. The question is:

"That the Bill further to amend
the Estate Duty Act, 1953, a, passed
by the Lok Sabha be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
ASHWANI KUMAR): We shall new
take up clause by clause consideration
of the Bill.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI  JANARDHANA
Sir, I move:

"That the Bill be passed.”
The motion was adopted.

POOJARY:

ALLOCATION OF TIME FOR DISPO-
SAL OF GOVERNMENT AND OTHER
BUSINESS

THE VICE-CHAIRMAN (SHRI
ASHWANI KUMAR); I have to inform
Members that the Business Advisory
Committee at its meeting held today,
the 7th August, 1984, allotted time for
Government legislative and other Busi-
ness as follows:
Business Time allotted
1. Consideration and return

of the Appropriation

(No, 4) Bill, 1984,

as passed by the

Lok Sabha 3 hours

2, Consideration and pass-
ing of the following
Billsw—

(a) The Cinematograph
(Amendment)

Bill, 1084 2 hours



